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IN THE CENTRAL .ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYODERABAD

0.A ,N0.1391/95

Betuween:

B.Anand

Ando

1. The Sub Divisional Officer,
Telecommunications,
Guntakal.

2. The Telecom Oistrict Mare gar,
Ananthapar,

3. The Chief General Manager,
Telecommunicgtions,
Doorsanchar Bhavan,
Hyderabad,

Counsel for the Applicatt :

LCounsel for the Respondents

CORAM:

Gate of Order: 17.11.95.

ff.ﬂpplicant.

.. .Raspondents.,
Mr.K.Venkataswar Raag

Mr.\.Bheemanma Addl, GsC.,

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHA IRMAN

THE HON'BLE SHRI R.RANGARAJAN

: MEMBER (A)

contde..
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DA.1391/95 -
Judgement

( &a_pef Hon. Mr. R, Rangarajan, Member (Admn.) )

:Heard Sri K. Venkateswars Reo, learned counsel for
the applicant and Sriiﬁi Bhimanna, learned counsel for

the raspondents,

2. The applicant was engaged as Casual Labour/mazdoor

with effect from 12-6-1987 and he was discharged on
12-12-1989, Thereafter he was not reangaged; This OA
i@ Piled for a declarétion that the applicant is entitled
for ;eengégement as Casual N&z&oor under the control of
Taleﬁom District Manager, Anantapur, in terms wf various
instructions issuaed by the Director General, Telecom-
mﬁni?ationsang;alsn as per letter No.TA/LC/1-24111, dt
21-1§-1991 and Lr. No.TA:RE:20-2/Rlgs/Corr dated.22-2-93
1ssu§d by the Chief General Managar Telecommunications,
Hyda}abad, by holding that the action of the respondents
in nqt reengaging him as illegal, apbitrary, and violative
of Articles 14 and 16 of the Constitution,.
3. :In view of the fPact%) that he had worked in this Dept,
he had gained experience in the functioning of the Depart-
ment, hés services in the Department will be more useful
uha% compared to the freshers in the 0Opan market, As he
has been disengaged more than six years back, the absence
in the intervening period cannot be condoned.
4, | Under the circumstances, the following direction is
giu;h s

R-1 should reengagé the applicant if there is work

in preference to freshers in the open méfket.‘ If he is

.02.



| engsged in pursuance of this order, none of the
g Casual Labours in service already shall be retrenched.,
| 5. The OR is ordered accordingly at the admission
} i .
atage, itself, No costs, /

I g
H‘ (R. Rangarajan) m’f?;} Neeladri Rao)
Member (Admn,) Vice Chairman

M ‘ ) Dated : Ngvember 17, 95
‘ | Dictated in Open Court

} : Jﬁh%ﬁq“—\}{rlj\\\\

| : DEPUTY RhGISTRAR(J

i
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1+ The Sub Dividional Officer, Telscommunications,
Guntakal,
2, The Telecom District Manager,
! Anmanthapur.
3. The Chiaf General Manager, Telecommunications,
- Doorsanchar Bhavan,Hyderabad.,
4, One copy to Mr.X,. denkateauar Rao, Advocata, AT,dyderabad.

5+ One copy to Mr.Y,Bheemanns, Addl.CGSC,CAT,Hyderabad .
6. One copy to Library,CAT,Hyderabad,

7;;Dne spare copy. j
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COMPARED‘BY" APPROVLED BY

IN THEE CENTRAL ADMINISTRATIVE TRIEUNAL
HYDERABAD BENCH AT H7LERABAD

r

THE HON'BLE MR.JUSTICE V.NEELADRIEAO
VICE CH. IEMAN

AND
THE HON'BLE MR.R.RANGARAJAN :sM(A)

DATED: |#- | -1995

ORDER/JULGMENT

MeZeo/Rer./Cea.NO,

0.aio. |3U/T

T ANO. : (W.P.No. )

3 v E

Admitted and Interim directions
Issved. ‘ . ‘

Ai'o#ed.
Disposed of with direétions.
Dismivsed.
Dismissed as withdrawn.
“.. ' ‘Dismisse for default. - A
Orde re d/ReJected, —— \/

No order as\Lo costs.
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